195 Papers Laid -

.

(Shri Hathi]

(5) ‘A copy of the Dock Workers (Re-
gulation of Employment) Second Amend-
ment Rules, 1968, published in Notifica-
tion No. S.0. 3700 in Gazette of India
dated the 19th October, 1968, under sub-
section (3) of section 8 of the Dock
Workers (Regulation of Employment)
Act. 1948. [Placed in Library. See No.
LT-2225/68].

(6) A copy of the West Bengal Min-
ing Scttlements (Health and Welfare)
(Conservancy) Rules, 1968 published in
Notification No. PH/2937/2R-42/
67 in Calcutta Gazette dated the 5th
September, 1968, under sub-section (3)
of section 34 of the West Bengal Mining
Settlements (Health and Welfare) Act,
1964, rcad with clause (¢)(iv) of the
Proclamation dated the 20th February,
1968, issued by the President in relation
to the State of West Bengal. [Placed in
Library. See No. LT-2226/68].

(7) A copy of Notification No. S.0.
581 (Hindi and English versions) pub-
lished in Bihar Gazette dated the 11th
Scptember, 1968, adding Manufacture,
marketing and distribution of Petroleum
products to the First Schedule to the In-
dustrial Disputes Act, 1947, under sub-
section (3) of scction 40 of the said
Act, read with clause (c¢)(iv) of the
Proclamation dated the 29th June, issued
by the President in relation to the State

of Bibar. [Placed in Library. See No.
LT-2227/68).
UTrAR  PRADESH SUGARCANE  (PURCHASE

TAx) (SECOND AMENDMENT) RULES AND
NOTIFICATION UNDER ESSENTIAL COMMODI-
TIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : [ beg to lay on the Tablec :

(1) A copy of the Uttar Pradesh Sugar-
canc (Purchase Tax) (Second Amend-
ment) Rules, 1968 (Hinidi and English
versions) published in Notification No.
"1355.S/XVIII-C-1643-68 in Uttar Pradesh
Gazette deted  the 17th August, 1968,
under sub-section (3) of section 15 of
the U.P. Sugarcane (Purchsae Tax) Act,
1961, read with clause (c)(iv) of the
Proclamation dated the 25th February.
1968, as varied by Proclamation dated
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the 15th April, 1968, issued by the
President  in relation to the State of
Uttar Pradesh. [Placed in Library. See
No. LT-2228/68].

(2) A copy of Notification No. G.S.R.
1594 published in Gazette of India dated
the 28th August, 1968 under sub-section
(6) of section 3 of the Essential Commo-
dities Act, 1955. [Placed in Library. See
No. LT-2229/68].

ANNUAL REPORT ON CoAL MINEs LABOUR
WELFARE ORGANISATION ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : I beg to lay on the Table :

(1) A copy of the Annual Report on
the activities of the Coal Mines Lzbour

Welfare Organisation for the year 1966-

67. [Pluced in Library. See No. LT-
2230/68].
(2) A copy of the Apprenticeship

(Amendment) Rules, 1968, published in
Notification No. G.S.R. 1553 in Gazette
of India dated the 3lst August, 1968,
under sub-section (3) of scction 37 of
the Apprentices Act, 1961. [Placed in
Library. Sce No. LT-2230/68].

(3) A copy of the Report of the Indian
Government  Delegation to the Sixth
Session of the LL.O. Asian Regional
Conference held at Tokyo in September,
1968. [Placed in Library. Sce No. LT-
2232/68).

NOTIFICATION UNDER REPRESENTATION OF
THE PLOPLE ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : T beg to lay on the Table a
copy of Notification No, S.0. 3390 pub-
lished in Gazette of India dated the 18th
September, 1968, under sub-section (2) of
section 9 of the Representation, of the Peo-
ple Act, 1950. [Placed in Library. Sec
No. LT-2233/68].

12.40 HRS.

DEPOSIT INSURANCE CORPORATION
(AMENDMENT) BILL—Contd.

MR. SPEAKER : The House will now
take up further clause by clause considc‘r&-
tion of the Deposit Imsurance Corporation
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(Amendment) Bill. The time allotted is two
hours. We have already spent 2 hours
and 40 minutes. So, hon. Members have
to be brief. I find that there are no amend-
ments to it. So, I will put it to the vote
of the House. The question is :

“That clause 6 stand part of the Bill”.
The motion was adopted.

Clause 6 was added 10 the Bill.
Clause 7.—(Insertion of new sections 134,
13B, 13C and 13D).

MR. SPEAKER : There are some amend-
ments to this  clause. Are they being
moved ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : | beg to move :

Page 6. linc 19—
jor <1967 substitute

~1968" (43)
Page 6. line 24,—
for 19677 substitute
1968 (44)
Page 7, line 3.-—
for 1967 substitute
1968 (45)
SHRI S, KUNDU (Bilasore) ;T beg
10 move :
Page 6. line 18—
for “thirty  days™  substitute

“nincty days” (19)
Page 8, lines 27 and 28,—
for “such  pecriod or periods as
may be specified in that behalf
by the Reserve Bank from time
1o time”,
substitute—
“three times” (20)
SHRI K. NARAYANA RAO (Bobbili) :
1 beg to move :
Page 6, linc 18,— B
for “next following™
“after” (46)
SHRI S. KUNDU : Mr. Speaker, Sir,
there is a provision in the Bill....(/ner-
ruption).
12.41 Hws.

substitute

[MR. DEPUTY-SPEAKER in the Chair.}

SHRI NATH PAI (Rajapur) : Now
you will follow it. This came up during
your reign yesterday.
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MR. DEPUTY-SPEAKER: So far as
the Minister is concerned he is well pre-
pared. '

SHRI NATH PAI : Let us hope so.

SHRI S. KUNDU : Sir, after this Bill
is passed, co-operative banks will also
come within its ambit. When the hon.
Minister placed this Bill before the House
he said that they will sec that the Reserve
Bank docs not act arbitrzrily or in a coer-
cive manner to liquidate or suspend the
various co-operative banks in the country.
He- also said that there should not be such
fcar in the minds of the State Governments
and that the State Governments should
co-operate  seeing  thet the co-operative
banks would come within the ambit of
this scheme.

This clause gives power to the Reserve
Bank to take action against a co-operative
bank in case of a lapse on its part. But I
feel that unless we specify in the Bill itself
the number of lepses—one, two, three or
four—after which the Reserve Bank will be
called upon to ftake action, the Reserve
Bank will sit upon it and decide on its own
whenever it chooses and may take action
against certain banks and may not take
action againsy certain other banks. There-
fore in place of the words :—

“such period or periods as may be
soecified in (hat behalf by the Reserve
Bank from time to time.”

1 have specifically said “three times”, That
means that maximum of thrce lapses are
allowed and beyond that the Reserve Bank
will not sit idle but will take action. This
is a very sensible amendment and I would
plead with the Government to accept it. If
you do not specifically mention this in the
Bill znd leave it only to the rules, nobody
knows what will happen when the rules
are drawn up because the rules will be
drawn up by the Department and not by
the Parliament. Therefore 1 would strong-
ly plead with the hon. Minister to accept
this amendment.

As to amendment No. 19, I do not press
it.

MR. DEPUTY-SPEAKER :
withdrawing amendment No. 19,

SHRI S. KUNDU : Yes. But I would

plead with the Government to accept
amendment No, 20.

You arc
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MR. DEPUTY-SPEAKER : Has the
hon. Member the leave to withdraw amend-
ment No. 197

SOME HON. MEMBERS : Yes.
Amendment No, 19 was, by leave, with-

drawn.

SHRI K. NARAYANA RAO: My
amendment is very formalistic. I just want
to insert the word “after” for the words
“next following”. In the Principal Act in
the corresponding provision, section 20, in
the same context the words used are “from
the date of commencement of the Act”.
Here the words are “next following”. The
difference is thct whereas ‘thirty days after
the datc of commencement of the Act is
the period contemplated in this particular
amendment, the original Act contemplated
thirty days inclusive of the date of com-
mencement. Whether this distinction has
been deliberately designed or whether it is
a drafting crror, [ do not know. 1 do not
think there is much importance in this.
Only from the drafting point of view I am
submitting this,

SHRI K. C. PANT: Mr. Deputy-
Speaker.  Sir. the amendment moved by my
hon. tricnd, Shri Kundu, relates to a

chause which specifies the circumstances in
which the Reserve Bank may require the
winding up of the coopcrative bank. His
amendment suggests that instead of leaving
the discretion  to the Reserve Bank to
specify the period or periods during which
any irregularity has to be rectified and if
any irregularity is commiited thrice. auto-
matically the cooperative banks should be
wound up.

I have two things to say to my hon.
friend. Shri Kundu. The first is that there
are all kinds of irregularitics, Some of
them are serious irregulirities; some ol
them are very mild irregularitics and some
of them are technical irregularities. 1 am
sure, he will appreciate that if a cooperative
bank commits three technical irregularitics,
on that ground alone, it would not bc
quite fair to wind up the cooperative bank.
On the other hand, therc may be serious
irregularities one of which is sufficient to
ask the cooperative bank to be wound up.
I am sure, he will appreciate this and, 1
am sure, he will agree that it is better to
Jezve the discretion to the Reserve Bank
considering this particular aspect of the
matter.
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The second point that I would like to
bring to his notice is that in respect of the
commercial banks, the discretion has beea
given to the Reserve Bank and it would
not be quite fair to discriminate between
the treatment accorded to commercial
banks znd cooperative banks in this matter.

So far as the amendment of my hon.
friend, Shri K. Narayana Rao is concern-
ed, 1 confess, to begin with I was attracted
by it and it scemed to me an improvement
in drafting. But when I consulted the
legal drafting cxpearts, 1 was told that this
has been deliberately done and that “after”
is supposed to be much vaguer in legal
terminology than “next following”. Even
in the carlier enactment of which he spoke,
the language is very precise. It says, “after
date of commencement”.  But this is only
“after™. It does not specify. T hope, he
will withdraw i in the light of the clari-
fication of the legal experts who have told
me “next following™ is pecessarv from tne
lecal point of view.

MR. DePUTY-SPEAKER : Now. I put
Government amendments No, 43, 44 and
45 1o the vote of the House. The question
i

Page 6. line 19—
for 1967 substituie—

“1968" 43)
Page 6, line 24—
for 19677 substitute—
1968 (44)
Page 7, line 3, —
for “1967" substitute—
"1968™ (45)
The motion was adopied.
SHRI K. NARAYANA RAO: Sir, in

the light of the explanation given by thc
hon. Minister, 1 withdrzw my amendment
No. 46.

MR. DEPUTY-SPEAKER: Does he
have the permission of the Hause to with-.
draw his amendment ?

GEORGE FERNANDES

No.

SHRI
(Bombay South) :

MR. DEPUTY-SPEAKER: Then, I
put both the amendments No. 20 of Shri
S. Kundu and No. 46 to the vote of the
House.
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Amendments No. 20 and 46 were pus and
negatived,
MR. DEPUTY-SPEAKER : The ques-
tion is :
“That clause 7, as amended, stand part
of the Bill”

The motion was adopted.

Clause 7, as amended, -was added to the
Bill.

Clause 8 was added 10 the Bill,
Clause 9—(Amendment of section 15)
SHRI GEORGE FERNANDES: I beg

10 move :
Page 9, line 21,—
after “sub-section (1),” insert—

‘(i) after the first proviso the
following further proviso shall be
inserted, namely :—

“Provided further that the ratc of
premium payable by an insured co-
operative bank shall be equal to
fifty per cent of the rate of premium
payable by a banking company as
defined in the Act;”; and

(ii)"  (35)

SHR| K. NARAYANA RAO : I beg to
move :

Page 9, linc 23,—

for “figures™ substitute—-

‘figure’ (47)

= A GO  qETA WRIET,
T 9 T4 {4497 47 agq 97 T 47
q FOATTIIE A% ¥ AT 6
AT qeqe g zemf g | mam g &
oy afrferfa & foras seng ¥z 7 4 gquait
Favq aen fem @ awa g Jgi-
SEr A qEAndt 4 e T faw
arat sqan ot afmal & g &
forg frar srr & 1 for @ & | e,
WETITCT 7, o419 ATAQ §, qET Frenaifeq
AT T FIE! GG &1 AT AT
FATH T T g1 A AT IATT W A=l
9T @gT &1 % gA 9T Frneifza
HETO FTH #7415 |

v mag wgroee § oAy S
AaTT XY & 397 ¥ 50-60 BE A

WY sifaw T a7 wemgfea wgwY
& afeg Jare @ &1 gE g < W
AT Frengfer gegre & wiw fare
F e @ A1 T wwwe g £ ¥
F1 W1 AT $7 FeqraAY 9T FIIA R
JRA TN AT gEL B XA F
T T awEEAIFIFA N
FRmaifen geam o aead. AT NH
AT ST I 97 OF A & 38 AT
AT T TTHIT FT FFAT TAEC |

T TET IR1 A, FRMALed BT R
= faga® & svriq s I §.fqqw
T FT AT ST, ITET A 54w
§ 39 7% iy A ¥ fag A zg
g=a g f¥ Flemaifes geawr, w1 w &
7% ga &, fAoT da & Srda 4, o5
AT F TG T | TG A § a0 HE

‘A FETafe iR A avad L an I g ?

qT AT ATNT F WU 9 | FeATAT
arzAT g e avad mev H 12000 EFNS
Flzréafgovaiméania ¥ «mfigg
AT A owEE dg § o3, Tid T
T 15 FUT &V FvOSAT AN gd g
Ff&A st rg T F7 vy gan fa
Z3@iT & da 4 e :ig Eawr qren
a1 SR a1 $18 o §F, fAw. da &
¥AIT ALE G &1, A TR 4T g,
Fg WY EFT ST FIGAT A § TR
F7 &7 § | UG UF TG &7 AW AV §
fa: {7 @12 snaw) § I=®T 4T & THT
7@ 2 21 BRT FFEAT g,
wrer anfasr g1, s A€ stgAr ST
AT ARIAT AT GF T HT AT AW §
GaT AFY fasrar & =g AT AT AT A
IaT | FA IU-NUN FAT T Fgr fw
TEAFT ) GNd AVAT 4% FOF 2
FOE 7T 07 § T ag T ey oy
fadr @ & a 9% 9A7 2 & AfF- 2
arafagt Y, T0a dEfAEt ®Y g 6
T3z afl favar 31 a7 OR ey
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[=fr o wAdrer)
AT FEH QAT A E | Feas FEF
ATAT X UF AT IF JAAT | A% Fgeg-
A W e fEe w0 ag qger T
8 art ¥av Femaides &, @ g
gfage & faaw a=mar | IR A
¥ FY 91 99 AF qg A 9fad) F aFi
| THRIT ZT 4T, AT T AGT GF F7 220
T g WIAT IEiF 9F @er fFAT )
10 R@FY & IT AT F OF 25 AW
FET 927 8 1T MBI AT T aw@d
250 AT EFIT F1TT4F 7 97 {337 )
TH a7 9 TVREIT S % IT a8
ZFAT AT AT 40— 50 BAE F feaer
¥ §Fr F5 54 9 IAT 4T 9T 520 37 F77
FIW TG TR aF 7 agt o faar
2 AT Fhea 98 & fF o’ ans-
fagt ¥ foer %7 oq fear & Ao &
o OFT BTeT FTBTILfT 9% FAAT € |
ST {IT B IHT T A fgaror sreen
TR § A AT WA WERT T FAIT
fr 3§ @ F BIZ FRMUfed dF1 9T
Y gAY A& 9 f5¥a T ST foraer
fr fasly & & a7 T o9 ST £
o 7gt 78 femfde SwRE &yr-
oM (FdEde) fawr ox o= #<d awa
I HF JTAIAT TT FTH KA B T
TR e Fgq I« | qel WgRT ¥
sy fF ool Jiwr JEY s e fE
fifraw & [TH A 7 %19 fa=re 7%
#Y qg qawmar fF g goft F s
G TR e & U FqE AT
s fanfae fwIiE w F A 9
FOT Tar faed ai=, § arei § v
¥ ®7 F o fray T € 1 Y e
# 99 9T et gt aEW gk A AT FEN
fr Gt #1 fow 7€) FMIF o Gar
STV & A WYE AT & 1 AR OF N AT
I RY U HAY ALEA A YT T FAAT
t fr @ 3% Y NI g0 W wwfaw
faqfee #Q@ & wifF a8 ¥ fox &
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R ag P @ A a4
Y gT A% § 9 99 3 o |t ovd ¥
S 3T T FH AW FW S ) A &=
&% =1 18 W o 7 @S gu AT I
dar ¥ # o) 4fF 3w fow § sefwo
foolt e & 9% ¥ oy o X AX &
afw ag ot renaifea dHTd OR I
& I 9T o9 ST &Y shiferaw ww A
FI | I A9 AT Ny 7 fear #3
faramr AR 5 oo fAsY & & J@1
7 a3 & ) gafag w3 9 awiw & fr
FrMIfed §HY 9T ITFT AT fAEw
AT ST )

TF e A FE FX H AuT
T AT FEAT | F e T &
N g9/ £ IT R fod a5 w1 fagan
g T @R # fame §, faer
NE Frefeay F1 faowaw g @i g1
FT AT UGFT FIATILET AF 75T & IJaqHT
Wt I a7 fAwAw @A £ I quw
qeqrell A ST OF AIET GEqT
foraw fF a7 s foe % 8, 999
wfr st faaee TgAT 2 AT @8 Ga
71 feew IR AT TAT H A
& 1 gafan & srgan g fr ool W
AN FTT F EHT FL |

MR. DEPUTY-SPEAKER : Mr. Naray-
ana Rao, have you anything to say on your
amecndment ?

SHR] K. NARAYANA RAO : Sir, itis a
common thing. 1 will briefly state what 1
mean. The other day when a capital ‘A’
was printed instead of a small ‘a’ in the
Bill, 1 pointed it out and the House was
given permission  to correct it grammati-
cally. Now, we have to say in the context
of this particular section whether ‘figures’
will be appropriate or ‘figure’ will be
appropriate. The reference is to 13, Sir. If
the reference is to 13, I want to know whe-
ther the necessary word is ‘figure’ or
‘figures’. That is my only point. I suggest
that ‘figure’ is the appropriate word. It is
now up to the House to correct it, Sir.
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' MR, DEPUTY-SPEAKER : It can be
corrected even now.

SHRIMATI TARKESHWARI SINHA
(Barh) : The hon. Member Shri George
Fernandes said about reducing premium of
these co-operative banks. (Interruption).
So many other hon. Members raised 1t.
Even Shri Patodia raised this, This is a
suggestion which has come from all sec-
tions of the House.

SHRI LOBO PRABHU (Udipi) : No,
no...I oppose it.

SHRIMATI TARKESHWARI SINHA :
His spokesman raised it. I ccrtainly remem.
ber that Mr. Patodia raised it. Perhaps Mr.
l.obo Prabhu was in a dreamland, I don't
know. He raised it and also Shri George
Fernandes said about it, It is really a fact
that the money belonging to the coopera-
tive society would be different in its
character than moncy belonging to a pri-
vate bank or individual bank or a bank of
a group of pcople and therefore this matter
must be given due consideration by the
Government that the premium rates of the
cooperative banks should be lower than
premium rates charged by this corporation.

SHRI S. KUNDU : When this matter
was raised, T specifically requested the Min-
ister to reply to it. I gave a suggestion yes-
terday that you reduce the premium of the
cooperative banks and balance the Joss with
slight rise on the premium of all commer-
cial banks so that there will be no loss of
total revenue of your corporation. Then I
suggested that if you are actually going to
sce that the dcposits are stabilised in the
cooperative banks you also see that rate of
interest does not go up there, The interest
of the cooperative banks is much higher
than other banks. If the cooperative Banks
send premium to this corporation then they
will charge it on their lending interest. You
are not going to give any benefit to the
peasants, unless you give relief by reducing
these charges of insurance on the coopera-
tive banks. He may consider this suggestion
and give a reply.

SHRI LOBO PRABHU : Sir, I wish to
say that my interest is not any the less than
that of the hon. Member who has preceded
me, 1 would like to put in one sentence
the important principle of insurance,
namely, where the risk is greater the pre-
mium also should be higher, When the
risk is high in the cooperative sector there
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is no use asking that there shopld be. a
Jower premium.

oft o FATRT  Baaifer F
. G it egE § T o § 4
qorre AWAd 4% F MeAwT F1 qar faar
a1 gATERE FWiwaw 4 w1 g faw-

Arer #1 fear smar &
MR, DEPUTY-SPEAKER : There might
be other types of risks—I don't know.

13 HRs.

SHRI LOBO PRABHU : I am not con-
cerned with the sociological i‘mplicaﬁons
of this. 1 am simply concerned with the
principle of relating the premium to thc
risk. If my hon. friends say that the risk in
the co-operative ,sociclies is less, I would
concede, but if it is not, they are making
a very big mistake in lowering the premium
and not relating the premium to the risk.

SHRI K. C. PANT : Yesterday, 1 weat
into this question at great length. I am
sorry that at that time Shrimamti Tar-
keshwari Sinha was not present, Otherwise
she would have found that 1 had taken the
indulgence of the House to cxplain this
particular point at some length as to why
we could not reduce the premium rates at
this stage. Today, I would not repeat all
those arguments. I would only say this that
in venturing into the co-operative sector,
the corporation is venturing into a sector of
which it has had no expericoce. The liabi-
lity is a little indeterminate at this stage
until it has made a thorougi study and so
on, this will be so.

Judging from the specches of Shrimati
Tarkeshwari Sinha and other friends in the
House yesterday, I think it was quite clear
that they thought that the co-operative sec-
tor was not functioning as well as it might
and they did create ccrtain doubts as to
the uncertainty of the liability or the risk
that the corporation might be attracting by
entering into this field. I accepted that cri-
ticism and I accepted that there were arcas
in the co-operative sector which were
weak. As such, there can be no doubt that
the liability which the corporation takes on
itself by entering into the co-operztive
ficld is at least equal to the liability which
it has taken on itself by entering into the
commercial banking field, Therefore, it
stands 10 reason that the premium can-
not possibly be lower than for commer-
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{Shri K. C. Pant]

cial banks. Therefore, on this ground alone,
and purely on the rational basis and the
principle of insurance to which Shri Lobo
Prabhu has referred, I hope the amend-
ment will not be pressed.

As regards Shri K. Narayana Rao's
amendment, 1 would only quote from the
Concise Oxford Dictionary, which defines
figure as a numerical symbol, especially
one of the ten in Arabic notation, It refers
to figures and defines them as number bet-
ween 9 and 100. Therefore. it should be
figures and not figurc in the Bill, becausc
the number in the Bill comes between 9
and 100.

MR. DEPUTY-SPEAKER : I shall now
put amendments No. 35 and 47 to the vote
of the House,

Amendments Nos. 35 and 47 were put ani
negatived.

MR. DEPUTY-SPEAKER :
tion is :

“That clause 9 stund part of the Bill”.
The motion was adopted.
Clause 9 was added 10 the Bill,
13.03 Hrs,
The Lok Sabha adjourned for lunch till
Fourteen of the Clock,

The ques-

The Lok Sabha reassembled after Lunch at
Seven Minutes past Fourteen of the Clock.
[MR. DEPUTY-SPEAKER in the Chair)
DEPOSIT INSURANCE CORPORATION
(AMENDMENT) BILL—cond.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That clause 10 stand part of the Bill.”
The motion was adopted.
Clause 10 was added to the Bill.
Clause 11—(Amendment of Section 17.)
SHRI S. KUNDU : [ beg to move ;
Page 9. line 37.—
add at the end—
“to his nomince as the case may
be o (21)

This is a very important amendment in
the sense that if this is not accepted, the
difficulty which is faced by many deposi-
tors to withdraw their monies will remain
as it is faced now. Therefore according to
the. présent Bill, certain amendment is sug-
gested to the old section 17. The old sec-
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tion 17 has laid out certain procedure in
the case of liquidation or winding up of a
bank as to how the depositor will get his
money, That procedure, as the hon, Minis-
ter must have found out, has led to a lot
of litigation and unnecessary trouble, I
know of certain banks which though have
been liquidated during the last 10 or 12
years and still the depositors have not got
their money. For instance, you will remem-
ber that at the time of the Second World
War, before and after, there was a mush-
room growth of banks throughout India
and in the small town from which I come,
with a population of 30,000 or 40,000,
there were as many as 12 banks. T remem-
ber that in the course of 5 to 6 yeary all
these banks  vanished and they ran away
with the deposits of the people. They
almost loot the poor people. T know of one
Bank—-the Puri Bank—which was liquidat-
ed and was in great trouble. The depositors
are still facing o lot of difficulties for get-
ting back their deposits, because lots  of
legal paraphernalin  have to be passed
through by them. Once 1 deposit my moncy
and suppose I am not there or I am dead
or 1 have gone to some other place, it is im-
possible 1o get back the money: cven my
nomince would not get it, because there is no
such clear provision in the Act. I have to
o to a district judge and get a Jegal heir
certificate and then  come and canvasy it
before the liquidator and after the liquida-
tor accepts my nomince’s credentials,  he
will give the money. A lot of litigation
thus follows. Therefore, what [ have sug-
eested here is  this:  the clause says :
“amount payable under scction 16 in res-
pect of the deposit of each depositor (a)
directly to the depositor or to the deposi-
tor through such agency as the Corporation
may determine.” “Such agency as the Cor-
poration may detcrmine” finishes every-
thing. The Corporation sometimes thinks
the proper agency is that which is decided
through a prolonged legal proceeding in the
district court or the high court. They do
not decide anything sometimes. It goes on
hunging  fire. So. I have substituted :
“directly to the depositor or to his nominee
as the case may be.” In almost all the rules
of the bank, there is a clause that if such
and such a nominee presents, he or she
will get the money, once that nomination
is there. These dircctors or the managers
of the Corporation have to go and find out
the agency who is the nominee in this case;
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there is a very small omission here. I do
not think this is a deliberate omission. I
" think it is just an oversight. Unless we here
say “directly to the depositor or his nomi-
nee”, there will be difficulty. Even in the
case of a nominee, they will have to go to
the district court and other places to get a
legal heir certificate. I would, therefore,
request the hon, Minister to accept this
amendment.

SHRI K. C. PANT: Sir, Clause 11
seeks to amend section 17 of the Act, which
lays down the manner of payment by the
Corporation in case of winding up an in-
sured bank. The payment is to the deposi-
tor and not to any other agency, but
through such an agency. The hon, Member
misinterpreted that particular part. It is
not payment to another agency. You say
that nomince means that the payment is
made to some other agency; it is through
some agencey.

SHRI S. KUNDU : 1t will
by this Corporation.

SHR1I K. C. PANT: ‘lThrough the
agency. The notes on clause 11 says as
follews :

be decided

“A new  sub-section  (3) has been
added to section 17 to make it clear that
if the Deposit  Insurance  Corporation
finds it necessary to use the agency of a
liquidator for making any payment, the
liquidator  shall be bound to make the
necessary payments,. .. ele.

So, the need for that is obvious.

The other point is whether a new condi-
tion cannot be introduced so that the
nomineec may rcceive the payment and the
hon. Member has cited instances of difficul-
ties faced by the persons in getting payment
of their deposits, etc. He will readily
appreciate thar when a man goes to make
a deposit and enters into an agreement with
the bank, .at that point of time, if there is
provision in that. agreement that the pay-
ment can be made to 3 nomince, Cor-
poration can accept that. But surely the
Corporation cannot import into this agree-
ment something new now so that even if
the bank is not obliged, as is now suggest-
ed, through the Corporation, it should be
done : T hope he will readily agree that
that is not workable. Therefore, the pro-
vision is there to go to the bank and
deposit it in the first place; it is not the
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function of this Corporation to introduce
this idea.

MR. DEPUTY-SPEAKER : I will now
put amendment No. 21 to the vote of the:
House,

Amendment No. 21 was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That clause 11 stand part of the Bill."™

The motion was adopted.

Clause 11 was added to the Bill.
Clauses 12 to 14 were added to the Bill.
Clause 1—(Short title, Commencement,

et.)

SHRI K. C. PANT : I beg to move:

Page 1, line 4.—

for 1967 substitute—
“1968" (41)
Page 2, line 1.—

for “1967" substitute—
“1968"  (42)

SHRI GEORGE FERNANDES :
o move :

I beg

Page 1, —
after linc 8. inscrt—

“Provided that the Act shall be
cnforced uniformly all over the
country within one year of its cn-
actment.” (29)

ITEAET "R, T AT R 37
fada a7 e i F7 A 779 28 2,
39 gAY EEr g g7 AT fear
AT g7 wFw & o a% 9 g 0
JTEL F gard fe N aenw #,
R FA Y g hCH A g

STET AF 3T FAT FY AT T AN FA
geged &, FF1T AV T AV 97 a5
T 97 faiT & wdr wERE A
Fagfew{gaivzaart § qgawaq
Fr wrvarae fear &1 Ffaq o A g
fe #f g1 ¥ 79 FAT 3 agy &7
fasra st fear & 1 A7 3 wrd o Twime
FAT FN T TAT AT AL AT
qi A8 £ NI Fr AT G
Fr ATE FAET Tt wY A ¥ ATE
AT & 1 397 59 fadaw &1 fay fear
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[ aref wEd)

&1 Saw Fgar & v FDg T A
fedt ot a7y Frafor FwRE A
Aeqrelt & Ry W AgA AfuFT w
JAWT F7H FT TATA AL FEAT ALY |

TH ATHI FT I FE@ R AT 99
793 9% & fF e a7 34 faags
F1 WA | A1 &) &, A o7 ag fadaw
AL X0 | UF-ATG RAA § A4 AT AG
AR Frnqrfea §F1 av Fremaviza
HETAT 97 UFH-ATT AW g1 | a9 A
g ? 7 93 7 AT ag ;T A9
% B oz9 fagas 7 @€ 97 9WA 7
AAT @, AZP F KA TR AT
Sifgay zav agar | #fwa fa g3 @
AR A7, T & 5 g7 5T FiqT 7
FE ATHI FEY LA AT AL TATEA
FTFAT ZA, AT FGT F FrAqOfzT AF1
F17T AfTaT Z9 F1 A9 GI7 AL ZR

zaFi afvoe ag g fa 3z |9 s
—ag A Praar 8, a7 e oA ARl g,
afxa sifgs $5 Fav 1 q) ZE A——
I g7 F FFi 97 440 9Fm, feean
FIFR T oI97 *1 qrAT A TIAAT
Ty 21
T TA ATHI (L FIA AT AG
W1 A AT 0 9 FE AR 98
arzar g frra mga a1 f W e
s ] A1 g1 917 Framaviza awi
q froifez @7 @i W1 F1 AT
FAT F A7 AT AL, AT I7 97 AT
gz gg7 vgm fF K% ga7 77 faqaw
FTUF T F 97T § qvar g, zAfag

Z TRRATdT FTH A 9T I &I
wAT 77 T fadax F1 T W R 0F-
AT AR F AT TEY |

TAH HAET VST A7H T A TS
qIE-AY Afqw aedl o w@y f& o
Fag FEgA ¢ £ U W9 § oMY qW
WL F T§ FAT T IWA F A;G,
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T £ 7 TV AETE HLITY, ST JT
@ #t 77 TR T A I AT
&\ zafau avwre & fea 7 a7 3, et
forzw & ary & % 7gt 97 7 F TWE
Afpr mwie & fgg A wr s R
zq qrEm F1 FEE s

SHRI K. C. PANT : My hon, friend said
that the Congress Government at somc
States have opposed. That will conclusively
prove that no politics are involved in this.

St WA S . HT FAY gar
g fwar § qE

of) gow FF 4 A7 T {F AEIAE
a7 wgt 6 FE F) gIEA R,
3R g fag fFar A1 mfafza

1 AT TAA F1E FFIE |
Y SISt GRS ; TAIAT LT T
fr ariAfmaT 244 781 20

SHRI K. C. PANT : At least on onc
point, we agreed. And I am very happy
about it.

Now, the point is that there are certain
powers with the States and therc are cer-
tain other powery with the Centre. And it
i¢ a question of the Centre not to intrude
upon the States’ powers about which they
arc sensitive. And the Centre does not want
to do it either. In respect of certain areas
of functioning of the cooperative banks etc..
the jurisdiction of the State Governments
applies, and in those areas, unless the con-
cerncd Statc Government passes the meces-
sary legislation, this Act cannot become
operative and thcrefore unless  different
State Governments pass their enactments at
diffcrent periods  of time, obviously, this
cunnot be applicable at the same time.

Therefore, we have to respect the powers
of the States also in thic matter and it is
only through persuasion and through
pointing out the advantages of this parti-
cular enactment for the cooperative bank-
ing sector that we hope to get their con-
currence and we hope that they will fall in
line. 1 would bc happy if they accept this
line of approach and if all of them agree.
We can in fact apply the provisions of this
Bill throughout the country at the same
time. But, it is upto the State GOvernmenats
and not upto us to get this done,
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MR. DEPUTY-SPEAKER : I will new
put amendment No. 29 to tiic vote of the
House.

Amendment No. 29 was put and negatived.
MR. DEPUTY-SPEAKER : I shall now
put amendment Nos, 41 and 42 to the vote
of the House.
The question is :
Puge 1. line 4,—
for “1967" substitute—
“1968" (41)
Page 2, line 1,—
for “1967" substitute—
*1968” (42)
The motion was adopted,

MR DEPUTY-SPEAKER: Now, the
question is :
“That clause 1, as amended, stand

part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the
Bill.
Enacting Formula

Amendment made :

Page 1, line 1,—
for “Eighteenth” substitute—
“Nineteenth”. (40)

(Shri K. C. Pant)

MR. DEPUTY-SPEAKER : The question
(LM
“That the Enacting Formula, as
amended, stand part of the Bill.
The motion was adopted,
The Enacting Formula, as amended, was
added to the Bill.
The Title was added to the Bill.

SHRI K. C. PANT : Sir, I beg to move :
“That the Bill, as amended, be passed.”

MR. DEPUTY-SPEAKER: Motion
moved :

“That the Bill, as amended, be passed.”

SHRI LOBO PRABHU : I could not add
very much to thig Bill of which so much
has been said. Many of them are quite
irrelevant. There are two instances over
since | mentioned the case of Palai Bank
being an instance of the irresponsibility or
lack of responsibility of the Reserve Bank
in so far as it failed to apply the Banking
Regulations Act, 1949, in so far as it did
not scrutinise the reports, in so far as it
did noi make the proper inspection and in
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so far as their officer posted therc did not
do his duty. I have, on that account, re-
ceived since last evening many enquiries as
to what Government is going to do because

. this is a case first where Government has

failed to gain the confidence of the people
in the Reserve Bank’s ability to enforce
discipline and to watch over the banks.
Some time ago I raised a question whether
this Act should not be applied retrospec-
tively. The answer was in the negative. But
I would like to point out to the Finance
Ministry on this occasion that if they ex-
pect to revive the confidence of the people
in banking; and particularly in thc Reserve
Bank, they would not be losing very much
if the Act was retrospectively applied to a
fcw banks which came under liquidation
and banks which were under the custody
and under the watch of the Reserve Bank.
I would say that this would be fair and ex-
pedient. Though it is not part of the Bill,
I hope this suggestion will be considered
by government as part of the extension they
are now giving to the Act.

The second reason for my speaking now
is that the Minister, while paying a compli-
ment for my administrative experience, was
rather doubtful if I knew anything about
the part played by the Reserve Bank. He
implied that the Reserve Bank was above
reproach, that it was bad long ago but
since 1960 when it began to reduce the
number of banks from 450 to 97, the
Reserve Bank is doing very well, I do not
know; this House is always standing out
against monopoly; thic House is always for
small units; so T do not know whether it is
an achievement of the Reserve Bank that
it has destroyed small banks and created
these giants, Ultimately, from 30 I supposc
it will come down to big 10 or big 4 and
so on which is not a healthy tendency.

SHRI INDRAJIT GUPTA (Alipore) :
That is what Piloo Mody wants.

SHRI LOBO PRABHU : This achieve-
ment is not something about which the
Reserve Bank nced be proud of, whatever
may be the views of Piloo Mody.

1 would like to point out that the Reserve
Bank has not come out in such flying
colours ~all along. We had the Mundhra
case wherc the Reserve Bank obviously
overlooked its dutics and watch over other
banks. T think the Minister does not require
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‘to be reminded that only yesterday we dis-
.cussed the case of Shri Goenka, in whose
case also the Reserve Bank has similarly
.defaulted. Now, to entrust the Reserve
Bank with the control of over one_thousand
co-operative institutions and banks and to
-entrust it with, what is more, lakhs of co-
operative  societies—I have alrcady made
the point that the banks are not going to
be stronger than the co-operative socicties
—is T think a very hazardous thing; it is
hazardous for the Reserve Bank, hazardous
for the Corporation and also hazardous for
the co-operative societies. It has nat bcen
realised that if you give this kind of insur-
ance to co-operatives, they will not im-
prove; on the other hand, they will become
'more irresponsible. So, my prayer is that,
although the intentions of the government
may be good, these intentions have not becn
carefully examined and that this Bill may
not be brought into force at once.

Shri George Fernandes wanted a period
of one year for the complcte application of
this Bill. I would also say that they may
keep it in abeyance for one year, Then
they can see the rcactions to this Bill. So.
cven if it is enacted, it may not be brought
into force at once, although I would rather
prefer that it is not enacted now.

MR. DEPUTY-SPEAKER : The
Minister.

SHRI K. C. PANT rose—

off I SR : F sgIEAT FT A
BT @RI A 340 F FIA TAE
FHIE FAAAT AGATE | FF FgF 97
THo Mo FAA X T FHAATCLA H7 T2~

I T T IS 4T (SqEwe)

T g0 ¥ A 97 a7 agw 9@ @)

2, g9 AW & 7 qAT AgRT & fAag

far ar f s Gar @ uAw Ffow

fr &% FA=rfEl ) gena ey g -

SHRI INDRAJIT GUPTA : The strike
has taken place this morning.

ot O W SR : agT aF FAIET

FY ZEAT IH @I & AT qgy ¢ fadaw

AT NEFTIZE | ¥ A0 Tg Tgan

& fF amg A ¥EWT FT 340 § WA

T | IT AAIE ] IIfAT | wRw

hon.
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MR. DEPUTY-SPEAKER : Strictly
speaking, we are not discussing any banking
legislation' as such. This relates to deposit

insurance for the benefit of the creditors,
those who have put in their money in banks,

ol A GWRAT : IUTEAL ¥ 7,
7 FATRY 9 qgT g A1 #feeqw |
AT EAT | g9 912 & % "l "gicy
IE AL AATG |

MR. DEPUTY-SPEAKER : Bank hartal
or whatever it is was brought to the notice

of the House and the Minister yesterday.
Beyond that I cannop permit anything. 1

cannot adjourn the proccedings of the
House.
SHRI S. KANDAPPAN (Mettur) :

When Shri S. M. Banerjec raised it yester-
day, you suid that the Minister has taken
note of it, Is the House not entitled to
know from the Minister what is their re-
action ? The strike is actually going on. Are
we to be kept in the dark ?

MR. DEPUTY-SPEAKER : [ will not
conie in the way if the Minister wants to
express his reaction, but I would not say
anything about it,

SHRI S. KANDAPPAN: When you
made that remark yesterday., we thought
that he would be making a statement to-
day.

ST AT KIATET : 1T IR W
™ & @ w7 Afad, g=F grw
Zifad fr ¥ §% amA §—37 ggaa &
frafasr 9, 9% wd4sfE § ey §
IR IAT TG E, AIHRT AT T AT L
a7 79 faagw &1 q v 34, AfFq
3R 9AA § AT F fAd wAIR Ag
ZiT @ 91 FIw? - (oqwwm) C

SHRI INDRAJIT GUPTA : Banks have
been closed.

SHRI S. KUNDU : You can direct the
Government to make a statement.

MR. DEPUTY-SPEAKER : This subject
that has been raised is not on the Order



217 Deposit Insurance KARTIKA 30, 1890 (S4KA) Corpo. (Amdt.) Bill

paper at all, He wanted to raise it just to
‘bring it to the notice of the House that the
bank employces were on strike. That pur-
pose has been served......(Interruption).

SHRI SHRI CHAND GOYAL (Chandi-
.garh) : T have also to add to the point
raised by Shri Fcrnandes and Shri Indrajit
Gupta. The matter may not be wholly rele-
vant but when the matter was brought to
‘the notice of the House and, through the
House, to the notice of the Minister and
the Minister has failed to make any state-
ment about what steps have been taken to
prevent the strike, we are justified in bring-
ing the matter to the notice of the House.
1 think, you will also appeal to the Minis-
ter to make a statement as to what they are
poing to do with regard to the bank em-
ployces’ strike.

MR. DEPUTY-SPEAKER: You are
1aking advantage of a provision in the pro-
cedure. You wanted to bring it to the notice
of the House as well as of the Minister.
You have done that. 1 am not in a position
to ask the Minister to make a statement.

SHRI S. KANDAPPAN : That was done
yesterday and you clearly said that the
Minister had noted it. Today we want to
know what is their reaction.

* ATH AR . AT F7 AT
art g sqy A1f7 &, g9 Ae) AR 12T A TAE
AL G AT AR 3 |

MR. DEPUTY-SPEAKER :
proper now to continue this,
Minister.

_ SHRI PILOO MODY (Godhra) : On a
‘matter of personal explanation.

AT FRANT T q AT FIT AT
AT

He has said that I am in favour of the
big four banks, He has misquoted me and

misrepresented me. I am only in favour of
the big four parties.

SHRI S. KANDAPPAN :
parties.

SHRI PILOO MODY : Yes,

SHRI K. C. PANT : Sir, my hon. friend,
Shri Lobo Prabhu has raised the question
...... (Interruption)

ot wo ¥y a¥ Afer ax gw A
THAT |

It is not
The hon.
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MR. DEPUTY-SPEAKER: You had
enough opportunity. Now he has started
replying. In between I cannot permit you.

SHRI S. KUNDU : After the amend-
ments have been disposed of ] am entitled
to speak. Why should he get up and why
should he be allowed to get up and speak ?

MR. DEPUTY-SPEAKER : It is not
proper...... (Interruption). You were not
vigilant enough. You were engaged in
something else, I called him once, He got
up and sat down. Now when he has started
replying, I cannot permit you.

! TREATT WEd (TET) ;o3
ETA I, AT CATC LT adgar i
EITFCR I | 407 =T gifsd 1§ o
UfeT 9T gaveT T 7 wfqs g
LA

SHBI S. KUNDU : How can you usurp
our rights. . ... (Interruption) ?

MR. DEP:UTY-SPEAKER: I also gave
an opportunity for a personal cxplanation.

SHRI S. KUNDU :

) Where have you
given the opportunity ?

S!-IRI K. C. PANT: My hon. friend,
Shri Lobo Prabhu, has raised the question ,
of confidence in the commercial banks, [
would only like to say thzt if you see the
figures of deposits after the Palaj Central
Bank failed, you wilt find that the total de-
posits have gone up from year to year.
This denotes the growth of confidence in
the banking structure than otherwise, |
would also say that the Reserve Bank has
also been playing its part in strengthening
the confidence in the commercial banks. . .
(Interruption).

SHRI DHIRESWAR KALITA
(Gauhati) : On a point of order, Sir. Will
you not allow others to speak ?

MR. DEPUTY-SPEAKER : I have al-
ready ruled about that. To those who werc
vigilant, for instance, Shri Lobo Prabhu, I
gave an opportunity, At that time others
were very much agitated about the bank
employees’ strike and they missed the
opportunity. I called the Minister not only
once but twice,



2}9‘ Dellii and A jmer

1 will not permit; I am within my rights.
(Interruptions)
The question is :
“That the Bill, as amended, be passed.”
The motion was adopted.
SHRI S. KUNDU : You cannot shut us
out like this, You cannot do like this.
(Interruptions)

14.35 Has.

DELH] AND AJMER RENT CONTROL
(NASIRABAD CANTONMENT RE-
PEAL) BILL
THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): Sir, on behalf of Shri Swarcn

Singh I beg to move :

“That the Bill to repeal the Delhi and
Aimer Rent Control Act, 1952, as in
force in the Cantonment of Nasirabad,
is passed by Rajya Sabha, be taken into
consideration.™
Prior to the integration of Ajmer which

was a Part ‘'C’ State with Rajasthan this
Act was in operation in that area. After the
integration, the Rajasthan State passed the
Act known as Rajasthan Premises (Control
of Rent and Eviction) (Amending and
Extending) Act of 1957 and they said that
this Act will a'so be enforced in the area
of Nasirabad Cantonment from 27th Nov-
ember, 1957. When this State Act was ex-
tended to Nasirubad Cantonment, a case
was filed in the High Court of Rajasthan
and the High Court of Rajasthan ruled that
the Rajasthan Act cannot be applied to the
Nasirabad Cantonment since the Canton-
ments are governed by a specific Act passed
by Parliament.  Therefore, the Rajasthan
Government wanted the Central Govern-
ment to repcal the present Act so that the
Statc Act could be extended to Nasirubad
Cantonment also,

Sir. this Bill is a repealing Bill, it is very
simple and its scope is very much limited.
This was passed by the Rajya Sabha on
13th February. I hope this House wil pass
the Bill without any opposition to it.

MR, DEPUTY-SPEAKER :
moved :

*“That the Bill to repeal the Delhi and
Ajmer Rent Control Act, 1952, as in
force in the Czntonment of Nasirabad, as
pased by Rajya Sabha, be taken into
consideration.”

Motion

NOVEMBER 21, 1968 Rent Control (Nasirabad . 220

Cantt, Repeal) Bill

SHRI LOBO PRABHU (Udipi) : Mr.
Deputy-Speaker, Sir, I must begin by dis-
appointing the Minister because I am not
able to help him .in passing the Bill just like
that. This Bill is a very important Bill be-
cause it involves many questions. I do not
know how the Ministry of Defence has
become involved in rent control, This is a
Bill which should have been taken up by
the Ministry concerned with rent control
because this is repealing not an Act of Can-
tonment but an Act passed by the Ministry
of Law or the Ministry of Home Affairs.
The Bill which they are trying to repeal
today applies not only to the Cantonment
of Nasirabad but also to the Municipality
of Ajmer and all land within one mile of
that Municipality and the Municipality of
Beawar which, presumably, is also in the
State of Rajasthan and, thercfore, subject to
the Rajasthan Act.

My first point is that this Bill has been
put up by the Ministry which is only tran-
riently concerned with it. This Bill does
not apply to all the other areas which have
become subject to the Cantonment Act of
Rajasthan State.

My second point, which I have moved as
an amendment and which is rather impor-
tant, is that, instead of the word ‘is’, the
word ‘was’ should be used in this legisia-
tion because this Bill must be given a re-
trospective effect. The position is that, after
the amending Act was passed in 1957, the
Ajmer Act came into effect. Then many
transactions took place and much litigation
took place under the Ajmer Amending Act,
and in 1962 when the High Court held that
the Ajmer Extending Act was illegal, the
position reverted to what it was before
1957 and the Delhi and Ajmer Act came
into effect. What we are concerned with is
to legalise the gap between 1957 and 1962
when the Rajasthan Extension Act applied.
For that reason this Bill must have a re-
trospective effect and must go back to 1957.
The State Government itself is not compe-
tent to legalise this position because this is
a Central Act and we have to extend it
buck to 1957 if the State Government is
to apply their Act for that gap of time.
There were two Acts which came into
effect during this period, 1957 to 1962, 1
hope, I am sufficiently  clear. (Interrup-
tions). This is my first point.

Now I come to the general question of
rent control. T have to examine the Delhi



